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COMPOSTTION OF THE COMMITTEE

Shri Nand Kishore Garg Chairman
Shri Rajesh Sharma Menber
Shri Ajay Maken Member

Assembly Secretariat

Shri P.N. Gupta Secretary
Shri S.K. Sharma Spl. Secretary

Shri K.L. Kohli Committee Officer



I, Nand Kishore Garg, Chairman of the Committee
to Suggest Ways and Means for Simplification of Procedure
for Timely Release of MLAs' Funds, having been authorised
by the Camittee to present this Report on their behalf,
- do present this Report.

The Committee was constituted on 26th March, . 1998
and it held . Ten _sittings in all.

‘ With a view to going into the various aspects relating

to timely release of MIAs' Funds and related aspects,
the Committee summoned the officials of various departments
and agencies concerned with the release and utilisation
of Funds and execution of various works out of this Fund.
The officials summoned to appear before the Committee
included Principal Secretaries of Urban Development, Planning
and Finance Departments and Commissioner, MCD and Chairman,
Delhi Vidyut Board.

In order to keep all the MLAs apprised of the moneys
spent from out of their Fund during the last four years
and the money paid to DVB out of their Funds, the Committee
procured from the MCD the following two statements, copies
of which were mailed to the members :

(1) A constitutencywise statement showing the
works executed/money spent from MLAs' Funds
during the last four years upto 3lst March,
1998.

(i) A constituencywise statement of money paid
to DVB by the MCD from MLA Fund during the
four years for executing various kinds of

works.
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This Report is based on the information and material
furnished to the Comittee during its various meetings
or in reply to queries and questions posed by the members
of the Committee.

The Report was considered and adopted by the Comittee
at its meeting held on . léth September, 1998. The
Committee authorised Shri Nand Kishore Garg to present
the.Report on their behalf.

The Committee expresse$ its gratitude to Hon'ble
Speaker for his advice, support and help, whenever needed.

The Committee is pleased to place on record the
valuable services rendered by the Secretary and other
officers of the Assembly Secretariat and staff for
helping and rendering necessary assistance in preparing

and finalising this Report.

:

IG,SePie'mber, 1998 CHAIRMAN,
Committee to Suggest Ways & Means
for Timely Release of MLAs' Funds

‘ gl ));b
PLACE : DELHI (mwz )
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CONSTITUTION OF THE COMMITTEE

On 26th March, 1998 while replying to Supplementaries
on Question No. 42 regarding non-release of grants from
M.L.A. Fund by the Urban Development Department to the MCD,
members cutting across partylines, expressed the need for
timely release of their MLAs Funds. Replying to
supplementaries, Hon'ble Chief Minister suggested that in
order to go into the entire gamut of the problem, it would
be appropriate if Hon'ble Speaker may constitute a 3-Member
Committee of the House to suggest ways and means for
simplification of procedure for timely release of MLA Funds
and related aspects. The suggestion was supported by all
the members and the House thereafter unanimously passed

the following Resolution :

"That Hon'ble Speaker may constitute a Committee
consisting of three members of the House to Suggest
Ways & Means for Simplification of Procedure

for Timely Release of MLA Funds and Related Aspects.”

The Committee was formally constituted by the Hon'ble
Speaker on May 28, 1998 with Shri Nand Kishore Garg as the
Chairman and Shri Rajesh Sharma and Shri Ajay Maken as members.

First Meeting of the Cammittee (29 June 1998)

The first meeting of the Committee was held on 29th
June, 1998 when Principal Secretaries of Planning, Urban
Development and Finance Departments and Commissioner, MCD
were summoned for purposes of briefing the Committee on
the issue. The Principal Secretary, Urban Development
informed that MIAs Funds are released in 4 instalments,
each after every three months. The proposal for this purpose



i, 5 4

is received from MCD and NDMC on the basis of information
received by these organisations from individual MAs who

inform them about the work likely to be undertaken by them.

When the Committee expressed concern that DVB does
not execute the work in time on the plea that they have
not received money for the purpose from MCD, Principal
Secretary (UD) informed that this procedure has ncw been
simplified. The department now proposes to give in advance
an amount of Rs. 7 crore (Rs. 10 lakh per MA) to the DVB
so that works do not get held up.

The Committee desired to be furnished in the next meeting
the following two statements by the MCD :

(1) Statement showing the constituencywise works
executed/money spent from MLAs Fund during the
last four years upto 31lst March, 1998.

(ii) Statement of money paid, constituencywise, to
DVB during the 1last four years for executing

various kinds of works.

2nd Meeting (6 July, 1998)

In the 2nd meeting held on 6th July, 1998, the Commitee

took the following decisions :

(1) That the third instalment of MLA Fund be released
in the month of September, 1998 and the 4th
instalment, by November, 1998.

(ii) That an amount of Rs. 3.5 crore need not be
earmarked to Delhi Jal Board and instead this
money may be utilised in executing other works

of MIAs.



Third Meeting

The Committee directed the MCD to take action on

the following aspects :

(1)

(ii)

(iii)

The third instalment of MIA Fund for the year
1998 be immediately asked for by the MCD.

The demand for the unspent money of Rs. 8.5
crores which was surrendered, be made from

the Delhi Government.

Execution of development works be speeded
up.

With a view to simplify the procedure, the Committee

directed that -

(i)

(ii)

The total amount for improvement in street
lights etc. be placed at the disposal of DVB
directly by the Urban Development Department
for the year 1998-99.

Member Finance, DVB should write to each MA
requesting them to specify the nodal district
Executive Engineer of DVB for execution of
improvement works in each constituency. The
MIA should give his requirement within the
budget provision directly to the nodal district

Executive Engineer.

Fourth and Fifth Meetings

The meetings were adjourned.

6th Meeting (7 August, 1998)

The following decisions were taken/directions

issued :-
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(ii)

(iii)

(iv)

(v)

(vi)

o i

A total sum of Rs. 4 crores and seventy lakhs
should be released for each MIA under the
MLAs' Fund by 3lst October, 1998.

The development works should be speeded up.

An indicator/placard be displayed at some
conspicuous places on all projects funded/
executed from MLA Funds for the information

and convenience of the public.

Dense carpetting of roads and streets be
expedited.

DVB and MCD should reconcile their accounts

under the MIAs Funds at the earliest.

There should be computerisation of entire
works executed through MP/MLA or Councillors'
Funds.

7th & 8th Meetings

The Committee reviewed the implementation of its

orders and directions issued in previous meetings and

made certain suggestions for simplification of procedure

relating to release of funds.

9th Meeting (7 September, 1998)

The Committee issued the following directions :

(1)

(ii)

Principal Secretary (UD) may write to each
MIA requesting him to give his estimation
of the works to be executed by him through
various agencies.

Out of Rs. 8.5 crores which had remained
unspent in the first year of the Assembly

and were surrendered, a sum of Rs. 4 crores
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be given to DVB for electricity works and the
remaining Rs. 4.5 crores may go to the MCD.

(iii) MCD  should  immediately  release sufficient
quantity of cement for various works to be

undertaken by the MLAs.

RECOMMENDATIONS OF THE COMMITTEE

The Committee after taking into consideration various
suggestions and due deliberations, feels that the existing
system may continue for the financial- year 1998-99. However,
from the financial year 1999-2000 onwards, the following
recommendations may be adopted:

(1) The Office of the Principal Secretary (Urban
Development) should 1issue a letter to each MLA
enquiring from him as to how much money out of
his fund he would 1like to be placed at the
disposal of MCD, Delhi Vidyut Board, Delhi Jal
Board etc.

(2) Based on the recommendations of the MLA, the
Principal Secretary (Urban Development) should
allocate the funds to the MCD, Delhi Vidyut Board,
Delhi Jal Board etc. on quarterly basis.

(3) The Engineer-in-Chief of MCD, Finance Member of
the Delhi Vidyut Board and Finance Member of Delhi
Jal Board should act as Nodal Officers to
coordinate the release, utilisation etc. of the
MLA Fund.

The Nodal Zonal Engineer will pass on the
request of MLA for particular work to the
concerned Nodal Officer of his Department
directly, preferably by fax. The concerned officer
will verify and have necessary entries made in
the records and signal the Zonal Engineer within

three days to go ahead with the work.

e
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‘ (4) The entire works of MLA/Municipal Councillors
o and MPs should be computerised. Each MIA
should be issued a quarterly statement
by the Nodal Officer indicating the amount
released by each MLA, amount utilised and
works executed, both in physical and fiscal

terms.

(5) To overcome the shortage of cement and
steel or to remove the bottlenecks in issue
of cement and steel the works awarded from
MLAs fund should be on turn-key basis.
The contractor should himself procure cement
and steel so that the works are not delayed.
The quality of work, however will  Dbe
supervised by the Engineering Department.

1)
PLACE : DELHI (mgﬁz ( AQIMV
DATE :/6, Sef:‘fember /998,

Committee to Suggest Ways & Means
for Timely Release of MIAs' Funds
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